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IN THE CENTRAL ADMINISTRATIVE TRI%?”Q
PRICIPAL BENCH
NEW DELHI,

)ﬁ)ﬂ\\:‘

0.A. No°2272/95 Date of decision 24»4“?39&»5
MA 2947/95 S

Hon'ble Shri S.Re. Adige, Memzr (A)

Hon'ble Smt,.lakshmi Swaminathan, Member (J) IR

Shri Virsnder Kumar

s/o Shri Bhaguan Dass

R/o C-II, 186, Lodi Colony,
New Delhi,

sesRpplicant
(By Advocate Mrs Rani Chhabra )
Vs.

1« Union of India
through its Secretary
Ministry of Communication
Deptt.of Telecommunication,
Sanchar Bhawan, N/Delhi

2. Accountant(Reser )
Office of Divisional Engineer
Rampur (U.P.) Telecommunication,

3., Sub Divisional dfficer Telegraph
Rampur (UePs)

s offEspONUEnts

(By Advocate Shri M.M.Sudan )

OR DO E R (ORAL)

(Hon'ble Shri S.R. Adige, Member (A)

We have heard ./Irs.Chhabra and Shri Sucezn
counsel for the respondents
2. Both counsel agree that this 0A bt disposzd of th
with a direction to the rsspondents that subicet to the i
availability of work,they will consider resengaging th®
applicant as a casual labourer, in preferencs %o
outsiders and those with overall lesser length af sarviﬁsg :

s tih by
This Oe¢A.jstands disposed of, No costs,

Jebee G Pl P

A - ) Tfetn

(Smt.Lakshmi Suaminéfﬁggg/ (Saic, A;{;e f\
Member (3J) Member (A}




